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Tuesday this the 05" day of ___September, 2006 .

Hon'ble Mr. P.K. Chatterji, Member (A}

Subhas Chandra, S/fo Bhagwati Prasad, aged about 44 vears, ex.
Gangman, rfo 46/930, Gali Na 8, l'ushorpurﬂ, Agra,

Applicant
{By Advacate Shri B.1.. Kulendra}

Versus

1. U.O.1. through Secretary, Railway Board, Rail Bhawan, New 1e
Delhi. B3

2. General Manager, N.C'. Railway, Allahabad.

JiEaDzt-perra
L

3. DM, (Py N.C. Raitway, Jhapsi.
Resnondenis

{Ry Advocate Shri P.N. Rai}

ORDER

The applicant in this O.A Ne920 of 2006 is stated to have
worked with the Railway in the cnpumy of a casual laboxr in the
yvear 1980 in different spelis, which, is alleged 111 this way {0 be
deliberately interrupted for avoiding the work atﬁstretch. The last
time he was allowed fo perform the duty of a casual labour, was in
the year 1980 and thereaiter he was never given the chance. Being |
a poor and jobless persan, he represented several times and also. P i
requested the officinl concerned to bring him back to l; B 11 i‘ﬁnu ¥

casunl labour but all {hese were in voin.

2. It is stated by learned counsel for the ﬁp”“” t that the
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labour. The O.A. is, therefore, disposed at the 1 .wr
with direction to respondent no.3-Divisional Rai,l

N.C. Railway, Jhansi to consider {he i**ift:.-rx dated

28.04.2005 of the applicant and issue appropriute and | f-},ni"_’;{_"ff__{

order within a period of 3 months from the date of receipt of
certified copy of this order. No order as to cost.

Member (A)
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